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Central Admlnlstrative Tribunal =
Prlnc1pal Bench ‘New Delhl. N

Regn.No,OA=612/89 Date of Decision: l.6,90 -
OA-1753/89 =~ A
OA~1755/89

Bhartiya Telecom Tech.Union oo+ Applicants,

» | . Vs.
Union of India & Ors. - «e«s Respondents. ‘ .
Regn.No.OA-1756/89

 Shri M.S.Kambli ... Applicant.
Vs.

Union of lndla & Ors, e+ Hespondents,
For the applicants oee MBeSheela Goel,

» o Advocate.
For the respondents ees Shri V, S.R.Krlsnna,proxy-

“f:documents 1nclud1ng a. 01rcular No.d9-21/87-SRI dated 6th
/ of Indla to all Heads of Clrcles/Telephone Dl<tr1cts W1th_x

5}-0001es to all Federatlons, all General Secretarles of

'frecognlcec Unlons etc., and also a telex bearlng enaorsement

o concerned authorlty to’ flnallse the matter in accordance

'CORAM: Hon'ble Shri T.S,Oberoi, Member(Judicial).

'Qikbrcn l99O ‘issued by the iinistry of Communlcatlon,Governnent

,No AGT/206/9O dated -20th Aprll 1990, the perusal of wnlch -

_jshows that the dlrectlons have since been issued by the

counsel for Shri 1hL.Verma,
Advocate, -

Hon®ble Shri I+KeRasgotra,Member(Administrative)
JUDGEEENT (ORAL) |

(Judaenent of the Bench dellverea b{
Hon'ble Shrl T.S.0Oberci,: @nber(Jud )

The learned counsel for the appllcant= iledlcertaine

chh the orcers contalned tnereln.

i

2. | The learned proxy counsel for the reCpondents pleaded

~that in v1ew of the aoove mencloned oroers, flléd by the

ﬂllcante henselves .there is hardly any need for tne>
contlnua on of the present CAs, _"
3e The learned counsel for the appllcants _nowever, fufther

urbed caat 1n<5plte of paa51ng of the orders by tﬁe ,concerned
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'authorlty, tle sanm haVe not been 1mplemented s6 far.

to above and also the plea put-forth by the learned counsel

45‘ " We have conszdered the two communlcatlons referred<w

for the appllcants and reply thereto by the learned couhsel"'”

for the respondents. From the very nature of -the cases, lt is,i

obv1ous tnat SOme more time WOuld be requ1red for the

matters such as denial of salary, dies-non, or disciplinary

cases, etc. as referred to in the circulars dated 6th farch,

fl990 and of 20th April,1930. However, it would be desirable

'1f the matters are flnallsed by the re5pondents in the llght

of the d;rectlons contained in the above communlcatlons,_
as,earlv asﬁpossible, preferably within three months from

the date of recelpt of a copy of this order.

54  ‘ With tae above directions, the DAs are dlsposed

. of with no.order as to costs.
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NbTber (Judl )
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"CE.RTIFIED TRUh CcoRY™
-Dt... Cidseseserisee

Secuon Offlcer
C ntral Admmxstrauve Tn-bunal
Priucipal Bench; New Delhi

completion of the process of Review action relating to the




